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IN THE CENTRjL Aij4INIbTpTIvE TRIBUk.iaL HYDERAbAD bENCH 

AT HYDERABAD - 

Between: 	 Lit, of Lecitjon;3...6_94 

Venturi Ramesh Bairn 

and 	 ipplicant. 

Union of India, rep. oy 
The Postzraster ueneral, 
A.P.Cjrcle, btijayawada2 

uirector of Postal bervjce 
vijayawada, 

The denior buperir]tendent of Post Ottice, 
vij ayawada.4 	 - 

4. £4ullapudi Cnandxamoulj. 
(J(-4 is irupleaded vige Order of 
the Triounal dt,31-494 in £1. A. 377/94. 

.. Respondents, 

Counsel tor tne spplicant; flL ---------- 	 - 

Counsel for the 1sponaents; r.N.'t.snvraj, sr.wsC for R-1 to R-3 
for R-4: Mr. iASuorarirnan'am, Advocate. 

CORAM: 
THE HON'LE MR.A.b.GORTUI S MEMJiER(ALJMNY 

-y 



I? 	 O.A.No.565/94 	 Dt. of decision: 3-6-1994. 

Operative portion of the order as per 
the Hon'ble Sri A.B. Gorthi, Member(A) 

	

- 	- 	- ---.- 	rnhin,c4-nces. the request of 
the applicant for setting aside the impugned order dated 

9-5-94 under which the initial order of transfer dated 

3-5-94 was cancelled, is not acceded to. 

It is more than evident that the applicant had to 
- 	

- ---- 	 ±hePrj1D1Jnalentjrely 
on account of the improper handling of his case by the 5éart -  - 

ment. The Department is therefore, hereby directed to treat 

the transfer of the applicant from Machilipatnam to Vijaya-

wads and again from Vijayawada to Machilipatriam as a routine 

transfer made for administrative reasons and accordingly 

allow the applicant the TA and TP and other allowances as 

are applicable to cover both the moves in accordance with 

the extant rules. In the alternative, it is open to the 

Department to consider the feasibility of retaining the 
4- 

applicant at vijayawada without disturbing Respondent No.3 

The decision in this regard shall be taken by the respon-

dents by 13-6-94: till that date the applicant be allowed 

to remain on leave. 

The O.A. is ordered accordingly. No costs. 

Member (A1m 

Dictated in Open Court 
Lk-puty Registrar ()cc- 

	

To kmv 	 - 
One copy to Mr,T.P.v.bulDJDarayUdU, Advocate, CAT.Mycl. 
One copy to Mr.N.R.lftvraj, br.Q3bC.LAT.HYCI. 
One copy to t4r.D.buDratlmanyam, Advocate, LAT.td. 
One sparecOpy. 

pvm 



NIP 
flffPED BY 	 H COrARED BY 

CHECKED B 	 APPROVED BY 

IN THE CE. RZAL ADlinUSTPJJIVE TRIBUN?j, 
HYDERABAD BENCH AT HYDEru,2. 

THE HON'BLE MR.JUSTtE V.NEELADRI RAO 
/ VICE OFiAIRMij 

THE HON'ELE NR.A..G RTHI ; MENBER(A) 

AN4$ 
£haUN' BLE MR.TtFNDRsER EDDY 

/ 	B3ER(JU) 
N 

THE IiON'BLE  WIR.L.R GRAJrJ : iVKBER(A) 

Dated; 3_A -4994. 

0 RDEP/Jtzr1nf2-. 

M.A./R.J/c.A•  No. 

Q.A.No. 

Issue 

D1ssed of with directions 

Dismt[ ssed. 

Dis4ssea as Withdrawn 

for default. 

ReJe4te/ordered 

- 	No oer as to costs. pvrn 

I Csiitrai sffrninisiranv. TrtkS - 	
- 	

DESPATCH - 	
I 	4JUNI99! 




